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NOTIFICATION
The 23rd September, 2010

10547/L.-31/2009/I-Legis.—The following Act of the Orissa Legislative Assembly

having been assented to by the Governor on the 17th September, 2010 is hereby published for
genetal information.

 ORISSA ACT 6 OF 2010

THE ORISSA STATE ROADS TOLLS ACT, 2010

AN ACT TO CONSOLIDATE AND AMEND THE LAW RELATING TO LEVY
AND COLLECTION OF TOLLS FOR USING STATE ROADS INCLUDING

'BRIDGES ON STATE ROADS AND TO PROVIDE FOR PRIVATE

Short title,
extent,
cammence-
ment and
application. -

PARTICIPATION IN CONSTRUCTION, DEVELOPMENT, MAINTENANCE
AND OPERATION OF SUCH BRIDGES AND ROADS IN THE STATE AND

FOR MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

BE it enacted by the Legislature of the State of Orissa in the

Sixty-fifst Year of the Republic of India, as foll'ows;———

1. (1) This Act may be called the Orissa State Roads Tolls
Act, 2010. S |

(2) It extends to the whole of the State of Orissa.

"~ (3) It shall co.me' into force on such date as the State Government

may, by notification, appoint.
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Definitions.

() 1t shall apply o every State Road under the control of fhe

State Government including section thereof and every bridge construciad

. On or. across such State Roads as the State Government may, by

notification, ¢ specify, from tlme o time.
2. In this Act, un!ess the context otherwise requires —

(a) bndge means a permanent otructure on State Road of any
category providing passage for a road traffic or other moving
Ioads over depression or obstruction such as channel river,
road or railway, as the case may be, and includes road over-

bridge, flyover and roadunder bridge;

(b) “bypass” means a section of State Road that avoid a city,

town or village;

(¢) “Company” means Government Company as defmed in

section 617 of the Companxes Act, 1956;

(d) “concessio‘naire” means a person with whom an agreement

has been entered into under section 4;

(e) “Corporation” means a 'Corboration established by or under

~a Central Act or: State Act Wthh is controlled or managed

" by the Central Government or State Government

() “executing authority” means the State Governme_nt or officer
- of the State Government, Corporation or Company to whom
responsnblllty for making, repalnng orimproving a State Road

or brndge is entrusted by the State Government

(g) “mechanical vehicle® means any vehicle driven under its own
| power including a motor vehicle as defined under the Motor
Vehicle Act, 1988; | |

(h)' : “orescribed” means prescribed by rules ;

1 of 1956.

59 of 1988.
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(D “prescribed aui‘horii‘y” means the authority 1o ha ne

the State Governmeni f tor the gwiwc of suparints

collection of tolls under this Act;

) “roadover bridge” means a section of State Road consiructed

a
‘over a railway or road to facilitate flow of traffic;

(k) “road under bridge” means a section of State Roag

constructed under a railway or road to facilitate Hlow of traffic:
() “rules” means rules made under this Act;

(m) “State Road” means ¥ continuous length of the whele or part
| of a State Highway, Major District Road, other District Road
or Village Road and includes a bypass but shall not include
National Highways as specmed in the Schedule to the

National nghways Act 1956
Explanation.—In this clause, the _expressibn—

-() “State Highway” means any arterial route of the State
linking ény district headquarters_ or important cities
within the State and connecting it with a National

Highway or Highway of ahy neighboring State;

(i) .“I'Vlajor District Road” means-any important roads within
a'district serving areas of production and markéts, and

connecting it with énother such road or with a 'Highw,ay;

(i) “other District Road” means a road serving any rural
- area of production and providing it with an outlet to a
market centre, Tahasil héadquarters, block

headquarters or other main road:

(iv) “Vlllage Road” means a road connectlng any village or -

group of villages with any other village or group of

villages and fo-the nearest road of a higher category.

45 of 1956.
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(n) “toll gate” means any building, structure or booth made for
- _collection of tolls; and

(0) “Wholesale Price'lndex” ‘means Wholesale Price Index as
released by the Office of the Economlc Advusor Ministry of
_Commerce and Industry, Government of India or any index
published in substitution thereof as may be notified in the

Offlcral Gazette by the Central Government ' ‘

~ Power to levy 3.(7) The State Government ‘may, by noufication levy toll at such
and collect
tolls. rates as may be laid down by rules made in this behalf on every mechanical

.vehicle for using any State Road or bndge which has been, or shall-
~hereafter e, made, repalred or improved at the’ expenses of the Central

~or State Government or any Corporation or Company.

(2) The State Government may revise the toll rate fixed under
‘ sub’-eection (1) each year linking with the Wholesale Price Index in the

manner as may be prescribed.

~

(3) Such tolls, when,eo Ievled, shall be collected in ac._cordance
with the rules made under this Act and all persons employed in relation to
~ collection of tolls shall be liable to the same res'ponsibilitles as would belong

to them if employed in the collection of the land revenue.

Powerof 4. (1) Notwithstanding anything contained in this Act, the State

" State

reement with any person in relatlon to
Government Government may ‘enter.into an agree e yp

toenterinto  gonstruction, development, maintenance and operation of any State Road
agreement. - ) . . -

for or bridge.
development,
construction

and

maintenance referred to in sub sectlon (1) is entitled to collect and retain tolls at such
etc. of State

Roads and rate, for services or benefrts rendered by him, as the State Government

bridges.

(2 Notwﬂhstandmg anythmg contarned in sectlon 3, the person

.involved in construction, development malntenance and operatlon of the .
whole or part of such State Road and bndge mterest on the capital lnvested §

. reasonable return, the volume of traffic and the period of such agreement

A “may, subject to rules, by notlflcatlon specrfy having regard to the expendlture o
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5. (1) When any toll is not paid on demand, the person authorised -
to collect the same shall seize any mechanical vehicle on which it is
chargeable or any goods carried by such mechanical vehicle and if the toll
remains‘.unpaid for twenty-four _hours with the cost arising from such seizure,

the case shall be brought before the prescribed authority.

(2) Where a case is brought before the prescribed authority,

~ he may sell the property seized for discharge of the toll and all expenses

incurred for such non-payment, seizure and sale of the property in public

~auction, and any balance that may remain after such discharge shall be

" Exemption
from -
payment of
- tolls.

Assistance .
by police
officer.

Penalty for

unauthorised
collection
and award of
compensation.

returned, on demand, to the owner of the mechanical vehicle or goods, as
the case may be '

- g8

Prowded that if, at any time before the sale has actually begun the
person whose property has been seized tendered the amount of all the
eXpensesh incurred and double the toil payable by him, the property so
seized shall, forthwith, be released. '

6. The State Government may exempt such mechanical vehicles

as may be prescribed from the levy or payment of tolls.

7. Every police officer shall be bound _te assist the person authorised
to collect toll, when' required in execution of the provisions of this Act end' '
for that purpose, shall have the same power WhICh they have in the exercnse
of their ordmary pollce dutles ’

8. ( 1) Every person other than the persons authonsed to collect the

tolls under this Act, who levies or demands any toll on any State Road or

bridge shall{, on conviction, be liable fer imprisonment for a term which
‘may extend to six months or with fine which may extend to two thousand
rupees or with both.

(2) Every persons‘ who unlawful.ly demands or takes any toll at'a
higher rate than Iawfully levied under this Act or selzes or sells any property
knowing such seizure or sale to be unlawful or in any manner unlawfully
extorts money or any valuable things from any person under the colours of
this »Aét, shall, on conviction, be liable to imprisonfnent for a term which
may extend to six' months or with fine which may extend to two thousand
rupees or with both.. ‘ '
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{3y Whena Magisi rate mp* ses sentence of fine or any sentance
of which { fingiorms a pﬂ {, the Maqm‘trc&u may, when passing the judgement, .
order ihe whole or any part of the fine recovered 1o be paid to the persc

for foss or injury‘ caused to him for the unauthorized collection of 't_oii.

(4} No Maglstrate Shall take cognlzance of any oﬁnnce under

this Act excepton a complaintin writing made by an offlcer authonsed by
the State Gaver;nmem in this behalf.

Complaint for 9. { 1) Any driver, owner or person in charge of a mechanical vehicle
unauthorised
callection. aggrieved &y unauthonsed collection of tolls may lodge a complaint before

the prescnbpd authonty who shall, after hearing the pamec pass an order
on such complaint for refund» of excess: payment and damages for the

i;n;CQn.venience suﬂered by such user.

(2) Any person aggneved by the order passed under sub-section (1)

may, within thmy days of the commumcaﬁon of the order, prefer an appeal

to such authority as may be prescnbed who shall, after giv'ing reasonab\e

opportunity of being heard to the parties, pass such order as it may deem fit.

Display of 10. The exe;cqtih.g authority or the concessionaire, as the case may
Inforration bé, shall displéy in a conspicuous place near the toll gate legibly written 6r
prihted in English and in Oriya Language, the amount of toll payable for
each class of mechanical vehlcle the categories ¢ of vehicle exempted from
-payi*nént of toll and the name, address and telephone number or contact

numbe'r of the execu_ting authonty or the concessionaire.

CAdto . 11. (1) If any prowsmn contalned in any State Act is repugnant to

override-

-other laws.  2NY provnsnon contained in this Act, the pI‘OVlSIOl’\ of this Act shall prevail

over the prowsnon contalned in any such State Act and such provnsmns of |

the State Act shall to the extent of repugnancy, be void.

(2) Notwnhstandlmg anything contrary contamed in the Indian
Tolls Act, 1851, as amended from time to time, the provisions of this Act

shall have an overriding effect.

8¢
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" 12. No prosecution suit or other legal proceedings shall lie against
the executlng authority or concessaonalre or any person authorised to act

by or under this Act for anything done or intended to be done in good faith
in pursuance of this Act or rules. | |

13. (7) The State Government may by notification, make rules for
carrying out the purposes of this Act.

(2) In particular‘and without prejudice to the generality of the

.foregding powers, such rules may provide for all or any of the following

- matters, namely:—

Power to
remove
difficulties.

(a) the rate at which toll may be levied, the manner in which
such toll shall be collected and the method of revision of

tolls under section 3;

(b) mechanical vehicles to be exempted from levy or

payment of tolls under section 6;.
(c) appellate authority under section 9; and

- (d) any other matter for which provision should be made
under this Act.ri ‘

14. (7) If any difficulty arises in giving effect to the provisions of this
Act, the State Government may, by order, publish in the official Gazette, -
make necessary provisions not inconsistent with the provisions of this Act,

as may appear to it to be necessary or expedient for removing the difficulties:

Provided that no-order shall be made under this section after expiry

- of the period of two years from the date of commencement of this Act.

(2) Every 6rder made under this section shall be laid, as soon

as may be after it is made, béfore the Orissa Legislative Assembly.

By Order of the Govemof

‘ D. DASH
Principal Secretary to Government

Printed and published by the Director of Printing, Stationery and Publication, Orissa, Cuttack-10
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